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ALL INDIA INSTITUTE OF MEDICAL SCIENCES

NOTIFICATION

’New Delhi, the 29th November, 2012

No. l4-3/69(98)/Coordination Cell/Estt. l.——In exercise of the powers conferred by the Sub-

Section (I)? (a) of Section 29 of the All India Institute of Medical Sciences Act, 1956

(25 of 1956), the All India Institute of Medical Sciences, with the previous approval

of the Central Government, hereby makes the following regulations further to

amend the All India Institute of Medical Sciences, Regulations 1999, namely:—

1. These Regulations may be called the All India Institute of Medical Sciences

(Amendment) Regulations, 2012

2. They shall be deemed to have come into force on the date of their

publication in the Official Gazette.

3. The existing Regulation 4(1) shall be amended to read as follows:—

4. Meetings of the Institute:- (1) The Institute may meet as often as

may be considered necessary by the President for the transaction of

the business of the Institute but shall meet at least once a year

preferably in the month of October to finalize all budgetary and plan

proposals before the Budget Session of the Parliament.
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4. The existing Regulation 8(1) shall be amended as follows:-

8. Meeting of the Governing Body :— (1) The Governing Body may meet

as often as may be considered necessary by the Chairman for

transaction of its business, but shall ordinarily meet at least thrlce a

year preferably In the months of January, May and September.

5. The existing sub regulation (6) of regulation 8 shall be amended as follows:

(6) 5 members shall form the quorum. Members can also participate in

the meeting through video conference, after obtaining the prior

approval of the Chairman and such participation through video

conference will be counted for the purpose of the quorum.

6. In regulation 12, a new sub regulation (6) shall be inserted after sub

regulation (5) as follows

50% of the members shall form the quorum for all Standing Committees.

Members can also participate in the meeting through video conference,

after obtaining the prior approval of the Chairman and such participation

through video conference will be counted for the purpose of the quorum.

In the case of Standing Selection Committee, the two experts would also

be counted for purpose of determining the quorum.

7. A new regulation 15A shall be inserted after Regulation 15 as follows

15 A Procedure for appointment of Dean:- (1) A Professor and Head of

the Department would be appointed as Dean by the Institute taking

into consideration seniority in consultation with the Director.

(2) The tenure of the Dean would be maximum upto three years.

By the authority ofthe Institute,

Dr. R. C. DEKA, Director

[ADVT. 111/4/151/12/Exty.]
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Nata—L The Principal Regulations ofAll India Institute of Medical Sciences
was Issued in 1999 vide notification F. No. 14-3/69/99-Estt.l dated
25'" February, 1999 and amended further by}:

(I) Notification F .No. 14-3/69-Estt.” dated 7” June, 2003

(II) Notification F. No. 14-3/69/99-EsttJ dated 2"“ December, 2009

(III) Notification F .No. 14-3/69(98)-Estt.l dated 19th May, 2011
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